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lish versions) issued under the
Centra) Excise Rules, 1944:--

(i) G.S.R, T22(E) published in
Gazette of India dated the 27th
December, 1980 together with an
explanatory  memorandum re-
garding exemption from Central
Excise Duty on skimmed milk
powder manufactured by Andhra
Pradesh Dairy Development Cor-
poration and used in free feeding
programme  for childven in
Andhra Pradesh.

(ii) G.S.R. T24(E) and 725(E)
published in Gazette of India
dated the 30th December, 1930
together with an explanatory
memorandum regarding exlen-
sion of duration of the partial
exemptions from excise duty to
Transformers and Generators and
Electric motors.

(iiiy, G.SR. 726(E) published
in Gazette of India daled the 30th
December, 1980 together with an
explanatory memorandum regard._

. ing extension of the period of
duty exemption to bars copper
wires.

(ivy G.S.R. 729(E) published
in Gazette of India dated the 31st
December, 1980 togethey with an
explanatory memorandum  re-
garding extension of the period
of concession to raw Naphtha
used in the manufacture of am-

paper.

(v) G.S.R. 25(E) published in
Gazette of India dated the 16th
January, 1981 together with an
explanatory note regarding ex-
clusion of gas cylinders manu-
factured in a factory whose an-
nual licensed capacity exceeds
60,000 cylinders.

(vi) G.S.R. 30(E) publisheq in
Gazette of India dated the 21st

. . January, 1981 together with an

' explanatory memorandum mak-

- ing certain amendmantg to Noti-

ri. fication No. 201/79-Central Ex-

cices dated tha 4t June. 1979.

(vii) G.SR. 49(E) published
in  Gazette of India dated the
6th February, 1981 together with
an explanatory memorandum re-
garding withdrawal of exemption
to cream laid and cream wove
paper.

(viii) G.S.R. 108 published in
Gazette of India dated the 31st
January, 1981 together with an
explanatory memorandum mak-
ing certain amendment to Noti-
ficat.on No, 35/73-CE dated the
1st March, 1973 to include there-
in use of benzene, toulucne, etc.
as dewaxing solvent for the ma-
nufacture of light diesel oil.
[Placed in Library. See No. LT-
1819/81]

RAILWAYS (WAREHOUSING AND WHAR-
FAGE) (1sT, 2ND AND 3rD AmbDT.)
RuLes, 1981

SHR;] MALLIKARJUN: I beg to
lay on the Table a copy each of the
following Notifications (Hindi and
English versions) jissued under sec-
tion 47 of the Indiain Railways Act,
1890: —

(1) The Railways (Warehousing
and  Wharfage) (Amendment)
Rules, 1981, published in Notifica-
tion No, 5.0. 1(E) in Gazette of
India dated the 1st January, 1981.

(2) The Railways (Warehousing
and Wharfage) (Second Amend-
ment) Rules, 1981 published in
Notification No. S0. 31(E) in
Gazette of India dated the 16th Ja-
nuary, 1981,

(3) The Railways (Warehousing
and Wharfage) (Third Amend-
ment) Rules, 1981, published in
Notification No. S.0. 69(E) in
Gazette of India dated the 28th Ja-
nuary, 1981.

[Placed in Library. See No. LT-
1820/81]



